IN THE CENTRaL ADMINISTRATIVE TRIBUN&L
CULTACK BENCH: CUTTACK,

Original Application N5.223 of 1991

Cuttdck this the 23rd day of November,1995.

BRUNDABAN MISHRA 108 ceoe apPPLICANT
VRS

UNIUN OF INDIA &aNu UTHERS coe ese RES PONDENTS

( FOR INSTRUCT LUNS )

1. Whether it be referred to the reoorters or not? /V°

2. Whetrer it be circuldted to all the Benches of the
Central Administrative Iribumdls or not?
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(N. SAHU) (D «P HIREMATH)
ME MBER (ADMIKISTRAT IVE) VICE ChHa IRMAN



CENIRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH :CUTTACK,

Original &#pplication No,223 of 1991

Cuttack this the 23rd day of November,1995

CORAM:

THe HONOUWRaBLE MR. JUSTICE D .P.HIREMATH,VICE Cha IR MAN
aND
THE HUNOURABIE MR. N. SaAHU, MEMBER (ADMINISTRATIVE)

Shri Brundaban Mishra, aged about 57 years,
son of late Lingaraj Mishra of village
lala Sgsan, B Aska, 2o Aska, District-
Ga8njam, &t present working &@s Dupdt. (P&T),

Central hxcise and Customs, Cuttacke. TP Applicant

By the Applicant es.. M/s. Antaryemi Rath,n.C.Rath,ndvocates.1
Versus

1. Union of India represented through:its

Secretary to Government of India,
Ministry of Finance,Depdartment of Revenue,
New Delhi,

Collector of Central bxc ise and Customs,
Rajaswd Vjihar,Bhubeneswer,Dist-<Khurda. ... Respondents

By the Respondent ¢ Mr. P.N.Mohdpatre, Additiondl Standing

Counsel (Central),



/2

ORDER

L e e S

MR D P HIREMATH,VICE CHa IRMAN : Heard ledrned counsel for both
sides. Read the decisicn of the Supreme Court
reported in #IR 1990 SC 10 (¢ .5.Rathore Vrs. State
of M.P.). When it is abundantly méde cleer that
Section 20 cf the Administrative Tribunéls Act
e i
is minddtory and without taking Eenrts to that
provision, application cggzbe entertdired by the
Iribunal, Though that decisicn wés not referred to “
by the Guwahati Bench of the Centrdl Administrative
Iribunal in the case of D.K.Zelisng Vs, Staee of
Nage lend and others reported in #TR 1992 (2) ‘
452, the very sdme view wds taken., That being the
pos ition of law as now it stands, the applicetion :
is not mainte ineble., The same is dismissed giving
liberty to the petitioner to approdch before this
Tribunal after availing all the remedies availeble

under the Rules.

2e With these directions and okservations, the
application is disposed of. NO costs.
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